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Peasamma Das (Applicant Ne,2).

e

4 2,9

Mr,A.R.Das,Ld.Counsel appearing for the

Applicant is present,

He has produced a oipy of the letter dtd, ’

27.5.05 at Ammesiure-A/12 te the M,A,S559/¢5

whereim the Divisiomal Persemmel Officer of

Eastern Rallway, Asamsel has imtimated te

Set.Sulechana Das widew ef Sri Ram Chamdra

Das (Applicant Ne.l) pertaimimeg te grant eof

compassionate aypoinment te her sem Sri Share

Contenﬁs of the said letter are extricted

" herein belows

"Subs- Appeinmtment om comp.croumdsSris

-~

o

sharda Prasanrpa Das S/@.Sri Ram
Chamdra Das Ex.B/Smith unmder SE
(Rlect) /Amdal,

ien

: ?M\/\ Dot 1. The request fer censideratioen of appoi.w?
bk ntment on comp.creund in faveur e € yeur
B ona - QoM T\"L"L abeve mamed sen Wag met censidered by

M : the cempetent autherity amd decisien e
(\’V\M(_‘r DX N\T—A; +o the cempetent autherity was cemmumicat-
OQ\\GWX‘ PPt o ed te yeu under this eoffice letter of
A Sl even number dated 10,%.2004.

' 2, mow, on receipt ot applicatiean filed
Sy ¥~ by you im OA Ne,1203 ef 2004 before
\\ s] oy the Hon'ble Tribumal, Cuttack Bemch,
o el £ s full facts ef the case was again put up
LILAk te the cempetent autherity fer de
-amd after censidering all the aspe®ts -
of the case, Gemeral Manager has appre-
Jn Mic o . ved the appeimtiment e¥ cempassienate
Sty A |, Cound, .y ) ground o f Sri Sharda Prasanna Das S/e
v%} L.,,“ s\ Sri Ram Chamdra Das BEx.B/Smith umder
: Aoy @ﬂac‘gMJ - 8B (BleectyAndal (whe is missimg since
4'\4-’3 &W,% 3 26,3,1998) in Greup'C’® categery em cem-
Q\E’—gﬁ); passionate greund, subject te passing
%?(LV MY 0.N Ghoseh the suitability test, sbservance ef
CF' ¥ S , R other pre-rsgruitdent fermalities and
R e dn T 52 alge withdrawing the abeve osurt case .
el ; 3. In view ot the cempetemt autherity's
A 2210, & v aferesaid decisien yeur abeve nimed sen
o D A may be called fer sultability test fer
A el oS T censideration ¢f appeintment ia Greup
CM o % >, 'C' categery after withdrawing the abe-
L4, o MU«? l‘&\, Sep mu;i\ veé memthpmed court case, '
Y, iaakis WA DI PRe 4. Mence you may file a withdrawal applie:
PN CE% %\,\, %a J tien te the subdject eeurt (CAT/Cuttack)
Cdu% and submit & duly ackmewledeed cepy of
@00 2 lplpoarover ‘
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the same te this effice fer takimg fm:tbé
actiem as per para-3 eof this letter,.“

Rl Simee the autherities, hewever, recensi-

M@;hi Mowrs 3, Q*@k der the matter and have decided te previde
9 &ove py = *a cempassienite empleyemeént te the Applicant
E TOCRE Qm < i g :

Ds g Ne.2, there remaims wethimg mers te be ad ju-

dieated im this case, Accerdingly this ease
stands dispesed of,

Sénd ocepies ef this erder te the applica-
ats and te the Respendenmts in the address |
given in the 0.A,

Free coepies of this order be also handed
ever te Mr;A.R.Dag, Ld.Ceumsel appearing for

the Applicant and te Mr.R.C.Rath, Ld.Standing

» , ‘ N
: J{/,ﬂ Ceumsel fer the Railways, ‘
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